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INTRODUCTION

I, the ChaLman, Committee on Public Accpunts, having been authorised by
the Committee to pr€sent thii,s Repoq on their behalf g€sent the Fifty Eighth

Report ori Action Tbken by Govemment on the Recommenda(ions contained in the

161st Report oI the Committee on Public Accouns. (2m8-20f1)

The Committee considered and finalised this Report at the meeting held on

fst luly, ZO1S.

Thirurranhnthapuram,
lstJuly,2019.

V. D. SffiEESAN,

Chairmon,
Commifree on Publi.' Accounts.
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REPORT

This Repoft deals with,the Action Taken by the .Government on the
recommendations conained in ttrc l6lst Report oI the Commiuee on public
Accoutrts (2008-201i).

The 161st Repon of the Committee on public Accouirrs (200g_2OU) was
prcsetrted to the Hdusie on 23d February 2OU. The Report contained Twenty one
recommendations rclating to Food, Civil Supplies and Consumer Affairs
department. Govemment was addressed on 24th February, 2011 to fumish the
Statements of Attion Thken on the recommendations contained in the Report and
the final replj'was received on 6th March 2018.

The Committee exaEined tlie srateoe s of Action Thlen in its me€ting held
oa 23-7-2014 and 23-'2018 and decided trot to pusue further action on the
recommendations in the light of the replies fumished by the covemment. Sudr
recommendauons and Gov€mmenr replies arc incoryorated in .his Repon.

, FOOD CIVIL SIJPPLIES & CONSUMER AFFAIRS DEPARTMENIT

. RrcoEEEtrdation

(Sl. No. 1 pora No, 96)

The Com ttee expresses uhost concrm and displeasrre ove, the filing.up
of huge number of undisposed cases and petitions in CDRC over a period of time
and discards the cotrtendon of the Deparbnent tllat paucity of staff was acting as a
hurdle for achieving intended r€sults. The Commifi€e simultaneously views the
inability of the Administrative Depanment in sending proposals for additional
bemhes despite recommendation ftom col in the year 2004 irself as a. $oss
negligence itr disdlarBe of their basic duties. The Committee recommends that a
monitoring mechanism or a system of futernal connol be put in place to deal with
the delay in disposal of cases, iDplementation of uniform pmcedure in Distric6
and setting up of additional benches, .Durts etc.

A6ion lhkm
In the State Commission from 2/1990 to 3O-g.ZO1l, 24 141 cases wer€ filed

and 23, 101 cdses were disposed (be%). In 2OO7 there were 4OBS pending cases,

u712019.



2

which have been reduc€d to lol3 as on lst November, 2011. As on 1st November
2011, the cases filed sinc€ inception in rhe District Foru'E L7ZZS2 and cases
disposed was 165519. SiqDificant numb€r of cases were disposerl of berveen
2008 & 2010. and the disposal rate was appmximately double tha-t of filing.
The comolidated montNy and quarterly reports regarding the firnctioning of the

. District Consumer Fora in the StaE are being sent tb Government of India. As on
3&6-2013, the cmes filed sitrce inception in the State Commission is 2634g and
nunber of cases disposed is 24703 (93.76%). The number of cases filed since
inc€ption in the Dstricr Fora is 183m6 and number of cases disposed is U4949
(95.29 %) as on 306.2013. The post of Members and ftrsidenrs in CDRC and
CDRF werc left vacaDt due to some technical and administrative delay and that
intun afffded the disposal rate of cases in CDRC and CDRF adversely.
At preseot (as on 1- 2013) 12 yacancles of Members are existing in various
CDRF atrd urgent action is being takeD to fi.ll up the above vacancies. In order to
increase the disposal rate of cases in CDRC and CDRF, action is being taken to fill
up the vacarcies in a time.bouad manner, The proposal for fieatinB additional
be ches is also being examined separately. For mmtituting an Intemal Conuol
coEtrrittee cDnsisting of Judicial Members necessa4r ameudments hav€ to be made
in the Consumer Protection Act. Therefore the saqe cannot be implemented now.

R,ccommendatioir

(Sl. No. 2, Paro No, 9Z)

The Comminee rccommends that vacancies of prcsidents aad Members of
Consumer Disputes Redressal Agencies and Forums may be.filled up immediately
so as to etrsure their smooth futrctioning. The Committee understands that the
retlEd judges in the ForuEs of State Commission were comparatively paid less
remuneration and hence recommends that salary of retircd Judges be enhanced
after the Adninistative Deparhent conducts a proper study on all pms and cons-

Action Thken

As per the NotificatioD.No. 303rcAV2011 dated 2&9-2011 the vacancy of
Pr€sident in Consumer Disput€s R€drcssal Forura, Kollam has been fiIled. The
Vacancy of a lddy member h CDRC and one member, in CDRF, Idukki,
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.lady members in CDRF, Kollam and. Patllanamthitta liave been filled. As per
Notification No. 129ryCA-U201ZCAD dated, 193-2013, &e vacancy of
Presidents in CDRF, Alappuzh4 Kotayim, Malappumm and Wayanad and the
vacancy of Lady members in CDRF, Wayanad and Thrissur have been filled. Sieps

are in prcgltss for the appoinmmt of a member in CDRC. As pel GO(MS) No.
UaOLUCAD dated, 1$1-2011 (NotiEcation SRO No. 50201i dated, 1$1-2oLt)
salary and allowances of Members of CDRC & CDRF had been enhanced as

fo[ows.

HonorariuE Rs.23,5@

Rs. 5,000

Rs. 1,000

Rs. 2,5{X)

32,000

' Later as per GO(MS) No. U2o1ZCAD dated, 11-1-2012 (Notification SRO
No. 372012) Hotrorarium of Members of CDRC has been enhanced and rhus
the salaryand allowances arc as follows:

Holorarium - RS.28,S0O

Conveyance Allowance - RS. 5,()00

TElephone Allowance - Rs. l,O0O

Purchase of periodicals - Rs. 2,500

32000

------_--
As per Foviso to Rule 26(2) of Consumer protectioE Rule, Members having

Judicial bad(gmund, salary, other allowanccs and the conditions oI seMce shall be
the same as applicable to rhe qttting/Etired District Judges appotnted on
firll time basis.

Conrieyance Allowance

Telephone Allowance

Purchase of periodicals
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Recommcndation

(Sl. No. 3, Paro .ivo. 98)

The Committee feels that ihe necessity of bringing an awarcness amotrg

public and to eliniinate dny kind of misconceptioo witfr r"gJra to fitng applications
'during registation of coinplains in corisumer forums. The Committee

recommends the Department to clearly exhibit the pmcedure for filing cases in

Forums, State Cominission, Grama Sabhas, Kudumbasree etc. and also to advertise

in media like Tblevision, Radio especially in Doordarshan a.s to how a complaint

.could be re$stered in Consumei Forums. The Commitre€ uges to take measues io
pmmote/generate consumer a\i,areness by setting up of Consumer Prctection

Councils, District lnlormation Cmtres etc.

Acdon Thken

Consuner Awareness dasses and Seminars are corducted by the Govemment

for haking awaren€ss among public. The State Prctection Council under the

Chairmanship of Minister (CoNumer Affairs) and DisEict Level Council under the

Chairmanship of Diitrict Collectors are constituted by Sate Govemment. The

DepaltmeDt has aheady published and disuibured pampNets among the consumen

to make them aware of the procedures and functions of the Consumer Disputes

Redressal Agencies. Wlth a view to geate awarcness among the Consumers,

activities such as celebration of World Consumefs Rights Day. and National

Comumers' Day, Distribution of amual awards to best performing NGOS,

conductitrg of seminars etc. are beiDg organized by the Department. Govemment

have constituted Consumer Clubs in 100 selected Schools in the State with the

assistance of Voluntary Consumer Organizations using the fund provided by ore

Govemmeot of India with a view to make the coming generation awar€ of the

Consumer rights. Govemnent have prbduc€d and telbcast a documentary on

Consumcr awareness Government have also set up Consumer Helpline with the

filancial assistance ftom Govemment of India.
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Rbcommendation

(Sl . No. 4, pora No, gg)

'Tte Committee undersands drat a clear cut pmcedure was not dralted fron
the point of filing a petirion to its disposal stage. Deploring the inaction on the pan
of the officials in making the procedures even tlrcugh the NatioDal Cbmmission
insistrtl the same 10 years back, the ComEittee urBes the officials to do the needfu.l
at the earliest.

, .Action lhker

The State Com[ission lollows the procedure as per the Consumer protec{ion

Act and Rules. Ailvertisement has been published in the E4glish & Malayalam
dailies regarding Confonet. The details from the point of filhg a pedtion to its
disposal stage can be obtained from the CONFONiT website
www.conlonet.nic.iIL

Recommendation

(Sl. No. S, paru No. 1OO)

The Commifiee is extremely worried to note that the amount collected ftom
pe$ons filing appeals against the judgements of CDRFS & CDRC was deposited in
Tieasury as Civil Coufl Deposit (CCD) as aBaiost rhe directions oi the Natiooal
Commission which iNists that such amounts shall be depmited in Nationalised
Bank as ihon terms deposits. The Committee ridicules this acr of the offrcials who
conducted financial op€ratiotrs at thef will and wish fhereby making problems for
rctumilg the amolmts to the successfu] appeuants with intercst. What amuses the
Committee is the reply fmm the Deparment officials rhat it was the duty of CDRC
to keep amount in Banks. The lack of any audit or pmper intemal conrol is a
pointer to the state of inaction and unpardbnable casualness exhibited by the
officials iD managhg an amount of { 21.69.1akh received as deposis which finally
got expired witbut b€ing encashed. Tbe Commitree recommends that acfion be
taken agairst those officials who undermined the direttions of Administative
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Deparmlent as well as nrles of Conimissions in handling such imPorta financial

operatioDs. The CoEmittee atso dirccts that the complahanrs should get their

compensation within a reasonable period oI time.

Action Tbken

As directed by the National commissio[ the fee collected by CDRC and

CDRFS alt d€posited in the Tteasury. The amoutrt dePositd by appellant for filing

appeal beforc State Commission and the desee amount of CDRFS by vttue of the

ihterim judgemeDts oi CpnC aI€ kePt in Nationalised Banks as shon rcrms

deposit. Necessary diEctiotrs iD this l€gad has bem $ven to the.CDRFs by

CDRC.

Addltional Infotmation

Tte CoEEittee exprcssed its disPleasu€ over the reply fumished by the

Govgmrcnt and n-anted to know the action taken against the concerned officials.

The Comminee also wanted to loow how the money dePosited as CCD was

reimbursed after the settlement of appeals.

Acthn Thken

Show cause notict bas been isued to the officials who undermined the

directiotrs of AdminisEative Deparunent as well as rules of Commissions in

handltng iEportant finamial olnrations. After the dispmal of the appeal, the

appelldm has to frle a fresh applicadon for the refund of appeal fee. The application

will be numbered as the Interlocutory ApplicatiorL and the same will be placed

beforc ttre Commission bu a day convenieot to the appellsnl On getting sufficient

order of refirnd Aom tlre Commission, the Seretary & ReBistrar will forward a

recommendation letter b r"lease the amout with the FD rcc€ipt to the Batrk whd€

tlre fee was kept as FD in the name of appellant for refund of the same. The

Acrount holder can withdraw ihe standing amount fmm tle CCD account by

furnishing C@ cheque in the Tteasury. In the case of lapsed amount in the CCD

account, the Drawing and Disbursing Officer shall prepare a refund bill and submit

the bill to the Accountant General for verification and after veri.fication,
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the Accountafi General shall isste orders for refund. On the basis of such orders,

lapsed anouit in the CCD can be with&awn by furnishing ore bill in the Treasuiy.

No!y, the asrount rcmitted by the appellart is depodted iu the Nationalised Bank as

separate Fix€d Deposit.

Recommcudation

(Sl. No.6, Pord No, 101)

The Conminee is disappointed to note that the consmrctim of own buildings

and other in-frastnrctue lacilities for CDRC and CDRFS in rhe State wer€ caried
out at snail lxce and there \r,erc disEicts where the custsuction was ydt to be

completed. The Committec also lanenE the under utilisation of cafial fimds due

to which the coustsuction works got delayed and bhked the receipt of addldonal

funds. The Committee rrcommehds drat inftastructu€ facilities like buildlngs,

coDmunication equipnrents etc, to be pmvided to all the coasumer courts.

. Action lhken

The State CoEmission and eight CDRFS are now frrctioning itr own

buildings. Consmrcdoo oI new buildings fpr six Fora such as Kollam,

Pathanamthitta, Keuayam, Kozhikode, Malappuram and Kannur are panially

completed. At Kollam gound floor coEpleted and PWD has submited an

estimate of Rs. 35 lakh for consrudion of fiEt floor. PathanaEthiEa-Almct

cumpleted only. woter'connection and sooe minor nor*s are pending. Actioo is
being taken to provide/sanctioD the required amouEt. Kozhikode and.Xaniur-
\iVater connection required. Action is being taken for tie same, Kouayam-

Additional fund is required for completion of crnstsuctlon. Malappuran-Building

paltially completed. The ConsEuction .is carried out using f00% Central fuds.
Govemment of India alloned a roml amoum of Rs. 333 lakh io two irstalnents for

the construction of new buildings for 11 District Consuner Fora in the state.

The amount has been fully utilized and the utilizatioo certificates werc suhifted to

Govemment of India.
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Rronmendation

(SL No. 7' Pqra No, 102)

The Committee smsses the need of computer trained staff for the smqoth

futrctioning of CDRC and CDRFS' The Committee recomrr€nds that separate

cadres and deparunent be oeated for dre staff of CDRC & CDRF and urges to

bring special nrles for making the same.

' Action Thken

Govemment have aeated a separdte DePartment lor Consumer Affain by

including the Legal Merology department which was formerly functioning under

the Revenue Depafiment and the Consumer Affairs sections which were under the

Food & Civil SupPli€s Department. Periodicd tninings are being given m the suff

for the smooth functioning of the Redressal Agencies' Aloost dl the staff of

CDRC & CDRF arc trained with Coffonet Project with the help of TSPs The

proposal for separate ca&es atrd DePartmeot for the staff of CDRC & CDRFS arc

being examined in file No. 13230/CA1/2011/CAD.

RGcoEmQndation

' (sl. lvo , 8, .Para No. 10B).

with rcsp€cr to fuctioning of laboratories conducting tests related to cases itr

CDRFS aqoss the State, ComEittee undestands that DePandent failed to notify

the labs as per Consumer Prctection Rules' the Department official's rcsponse that

the lack of prescribed proforma in apPlyltrg for labs resulted in the rcjection of

pmposals is Eeated as trivial by the Committee since the issue lhere was about the

notification of th€ Labomtories. The Committee feels that the observations made

by the officials justifying their poor performance reflecr a llippant attinde towards

their rcsponsibility. The Committee also e:gresses uttrlost disPleasue ov€r tre

inordinate detay in starting labs in the 4 districts due to which there was high

pendency of 2 to 3 years in analysis of cases' The Committee uges to take action

against.thme who failed to perform their duties itr connection with staning of labs'

The Committee alsd exhorts that arrangemens be made for staning labs in

4 districts and the notification be made at the earliest even wilh the help of Private

labs. The Comminee rccommends that sufficient fund for equipping laborabries
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with mcjdem equipment and necessary inspecting $aff for Legal Meaolo$/
Department be provided for enforcement of the provisions of PFA Ac't and

standards oI Weights and Measures Act.

' Action Tbken

Action is being u.l{en for notification of the laboratofies as per Consumer

Piotection Act atrd Rules. This pmblem will be solved as and when su.fficient

laboratodes are nodfied as per Consumer Protection tiules.

Recommendatiol

(Sl. No.9, Pora No. 1M)

The Committee understands that there is no provision whatsoever in the

Centsal Act for filling vacancies within a stipulated time ftame and for the

appointment of PresidenUMembers.. The Committee demands that a provision ot
pioviso be brought in the Rule or Act such that vacancies are filled within three

months time.

Aation Thken

h the Resolution adopted in the Cooferince of Presidene of State

CommissioD & the Secretaries in charge of Corsumer Affairs in the State held on

14th & 15th March 20i1 at New Delhi, it was rrsolved that the State Goveftments

should keep ready a panel of selected candidates for filling up rhe anticiPated

vacancies of Presidents & MembeB of State Commission and District Forums to

avoid unnecessarJ delay in filling up of the vacancies. lt was.also rcsolved that the

recommehdition of the Seiection Commiftee be fitralized by the dtate Govemment

within a period of 30 days from.the date of receip of recommendation.

RGcommendation

(Sl. No.10, Paro No. 1OS)

' The Comm ree is vexed to note that the Government failed to adhere to the

recommendations put forward by Bagla Committee appointed by the National

Commission for.the issessment and filling up of staff itr CDRS. The Committee

emphasises the impoitance of implementipB Bagla Commission rcport as it I,ives a

M7t20t9.



clear pich[e of vacancy and posting of staff. Lamenting the avoidable and undue
delay in posting of Ftaff, the Committee recommends that nicessary staff be given
for the effective functioning of the Commission.

Action Thken

ireation of Additional poss in CDRC'& CDRFs for ensuring the smooth
functioning of the Commission & Fors was examined. Since the financial
implication involved is very high, the matter is deferred.

Recommendation

(Sl. No. 17, paro No. tO6)

The Commrttee terms as absolutely illegal and as a corrupt nethod, the act of
the DepartrDent to collect stamps and registration fees from the complainants itself
during registation of compraint. The comniittee also feels that the mere issualce
of directions not to follow such an act wont suffice, instead necessary funds should
also be alloned for the prirpose.

Action Thken

The fees are collected fmm the mmplainants as per Rule g A (1) (2) (3) of the

10

Consumer hotection Ru]es, 19g7

complainants.
No other fees are collected from the

Recommeudation

(Sl. No. 12, potd No. 1OZ)

The Commitee in concerned to note the considerable shortfall in the number
of sitting days and office hours of CDRC & CDRFS during the yeals 2OO3 & 2004.
The hearing of the cases which was supposed to happen on all working days never
happened and the lact that even no clear and uniform direoions regarding the same
were given is all the more' worf,isome. The .Co,mittee remarks that the lack of
pmper working days in the forums is a clear pointer to the alarming hike in rhe
number of pendiig cases, Under the circumstances the Commiftee expresses its
reservations over the approval o[ additional Forums.
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Action Thken

The CDRC & District Fora 6xe conducting sitr'mg on all working alays. Now
all Dishict Foras are having regular sittings on a.ll working days CDRC is
conducting camp sitting in the 3d week of every month at Ernakulam for cteariug
the pending casts and for the conVenience of appellantVcomplainants in the
northem Disricts of Kerala.

Recommendation

ist. rvo. rt, para No. l}a)

Though.-the Committee had demanded- the details of number of sining held,
the number of cases dlsposed, number of casesDetitions rcceived per day across
various diskicts for the previous 5 years, it was trot furnished. The Committee had
also asked to submit before 0rem the derails of disposal of cases in districts based
on their size i.e. No of applications received number of disposals, p€ndency
separately in big and small districts and also do a deailed study of the handling of
the casei across the State. However the abov€ things were not done. Expressing the
utmost ieseutment at the lackadaisical atritude of the officials, the Commitee urges
the Deparuneht to take action agdnit the delinquents.: Simultaneously the
CoEmittee recomuiends for the posting of required staff for handling the huge
number of pending cases anil their disposal in the Forums.

Action lhlcn
'Repons 

rcgarding the futrctioning of CDRIs & CDRC are being sent to
GoveriEent of India on nontbly and quarr€rly basis. Govemment convenes
regular meeting with the President of CDRC and CDRFs to review the peadency
of. cases. Directions ar€ given to all Distdct Fora for reduciug the pendency of
cases. Tte Foposal for creation of additlonal posts in CDRC & CDRFs ur-as

deferred since the financial implication involved was very hi!h.

(Sl. No. 74, Pdra No. 709)

' The Committee dudng witness examhations had asked the officials to submit
the number of pending iases in the CDRC & CDRFs for the pr€vious 6 montbs,

the mrmber of pending casi:s relafed 'to widows and senior citizens which werc

u?2019.
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pendirg for more than 3 months, the number of pending case which were pending
for more than 1 year, 2 yeas ahd above 3 years separately before them with
immediate effect. But nothing seems to be obligei with. Condemning the lackluster
approach of the officials, the Committee asks ihe Depanment to take action against

the guilty.

Action Tblen

Montl y & Quarterly reports regaiding .the disposal of cases in CDRFS &
CDRC are being sent to qovemment of India regularly. Necessary directions have

since been issued to the CDRFS for 'rrducing the pendency of cases. tt is very
difficult to say froui the cause titte whether orie of ihe parties to the cases is a

widow or senior citizens. ID all cases the age is not mentioned in the complaint.
Only if it is brought to the notice of the Fora it will be possible to dispose of cases

of Senibr Citizens or widows giving priority.

Additional Information on Para 108 & llXl

. The Committee was veq' displeased with the reply fumished by the

depaftment and described it as evasive and ridiclling. Since Consumer Disputes

Redreisal Forum and Consumer Disputes Redressal Commission function under

the administrative contml of the Department of Consumer Affairs, the Depanment
was bound to provide the details which the committee sought. The Secretary to

Departrnent of Cons'umer Affairs must explain why the depafiment was trying to
withhold the information. The Committee wamed'that the consequence would be

severe iI the department submils suah evasive replies again.

Action Thken

The details of number of casei fjled, disposed and pending from 2011 to 2016

wilh respect to Consumer Disputes Redressal Commission and all Distdct Fora are

attached as Annexure-I and the details of pending cases related to Senior citizens

and Widows in Consu.Eer Disputes Redressal Cotr:mission and Consumer Disputes

Redressal Forum are enclosed as Annexure-2. AII the details received from the

Consumer Disputes Redrcssal Commi'ssion was submitted before the Committ€e.
Thetefore, Consumer AffaiE Department dld not withheld any information.
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Recommendation

(Sf. IYo. 15, Paro No' 170)

The Comminee finds the acr of bringing 'food Safety, in prevention of Food
Adulteration Act under Health Department as unwise because the dual control of
CDRF would act as a hindrance to its functionhg. Heme the Commine€
rccomrnendi to .r€move the Food and Adulteration Wrng ftom Health Deparulent
and place it under the Consumer Affairs DepartrnJnl

, Action lhken

The Food SaIety Commission functions under Health Department in
Govemment of India. Food Safety Commissionerate constituted in all States for the
iEplementation of Food & Safety Standards Act, 2006 and Fmd Safety Rules, is
also functioning under the Health Deparunents of concerned States. It is oot
possible by the Stat€ coverutreDt to remove the Fooal.& Adulreration Wing ftom
Health Department and place it mder the Consumer Affairs Deparhent is it is
presmdy funaioning as per the CeRtraI Ac1.

Ad,litional hfortuatian

' The Committee rciterated its recommendation and directed the departmeDt to
review the policy.

' Action Thkcn

Food Safety and Standards Authority of India, which is the implementary
aulhority of Food Safety & Standads Act is under the AdmiuisEarive Conrrol of
Minisu-y of Health & Family Welfare, covernment of India. Food Safety
Commissioner of the State is alsb functioning under the Health & family delare
Department in all the States. Hence it is not proper to shift the Eood Safety
Commissionerate to Colsumer Affairs'Department in Kera]a alone. Moreover, it
may also be noted that the functions of Consumer Affairs Deparunent do€s not
ilvolve implementation of Food Safety & Standands Act and there is no
entangl€ment .in the .functioning. of Consumer Affai$ DepartDent ant
ComEissionerate of Food Safety at presetrt. Under,these cfuf]]mstancts, it seeds
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that the recommendations to bifurcate the Food Salety D€partment from Health &
Family Weliare Departmed is not quite practigal and such move will adversely

affect tbe fumtioning of fbod Salety Commissionerale.

Recommmdation

(Sl. No. 16 Pdra No. 177)

The Committee oqlesses uhost displeasu4 over the noo functioning of
Gold TestinB Laboratory set up at Kochi for wdnt of staff. The Committee urges rhe

Departuent to take necessary action for the full-fledged funaioning of the Gold

Thst Lab.

Action thlen

For Gold Thsring Laboratory, otre pct of Assay Ittiaster and one post of Junior

Assay Master have been created by Govemment vide G.O.(MS) No. 5/2013iCAD

date4'G3-2013. Sfurce the poss ar€ newly created, the pmposal for fixing the

Scale oI pay, educatioual qua.lifications and mode of appoinhent are to be

fiuallzed for inclusion in the State Service Special Rules of the Legal M€tology
Department atrd it is under processing. An amount of Rs. 4O lakh was allotted for

the purchase of XRF machine for Gold Purity Testing in the bridget @lan)
2012-13. AdminisEative sanctlon for the purchase of XR! machine is issued vide

G.O(RL) No. TULSICAD d;ted, 12-9-2013. The Legat Metlolosr Department is

taking necessaqr steps for the purchase of the XRF machine following due

procedural fomalities of Storcs Puduse Rules.

Rccommendation

(Sl. No. 17, Poto No, 172)

with respect to tre exec'ution of judgemens in Consumer Forums, the

Corhmittee rccommends tha one officer from each Police Station be assigned duty

for taking care of issuance of warrants on the execution of judgemens of
Consu.mer Cout and for the submission of a monthly report of the particular

stati, on in this matter to the rcspective Supefntendent of Police.
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Action Thlren

- As pe.r the recommendation of the CjEmittee, Home Depanment has been
requested to take immediate action in the mauer.

Recomnendation

(Sl. ffo , 18, Paro No. tl:i)
The Committe€ notes rhe act of the Department Officials who failed m

submlt a writtetr statement regarding the number of stays and trbir curreot position
with respect to cases in CDRC as a disgracelul lapse because it contributed largely
to delayed receipt of the compensation by the parties who won the appeal.

. Action Ihkcd

. Compensation awarded to the deserving complainants wtthin the least
possible tiDe.

RGcommendatiol

(Sl. ]vo, f9, Pard No. 774)

The Committee is not pleased with the functioning of Consumer hoteetion
Councils as the routine meetings wer€ not convened constuctively. The Commjttee
str€sses that District CollectoB themselves should undenake the pmcess and lnsist
that quarterly meetinp presided by Collectors be held without fail.

' Action Thken

AII the Distdct Collectors have been directed to take necessary sr€p to carry
out the recommendatioD of the Committee.

Recomrnendation

' (Sl. No.20, para No. 115)

. Regading consumer awhreness the CoEmittee recommends that
'Kudumbasree' or the like should be entusted wirh job of creating awaieness
among villagers as rhey muld carry ou the task morc effectively. The Committee
stesses that stickers giving infonnation about Consumer Help lines be pasted od
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all establishments related to Consumer Affairs. The Depanment should take honest

efforts to impart taiprng to all Panchayath/Municipality/Coryoration memberc in

conducting the tlasses for creating awareness so that they in tum would pass on the

same. to the layman. The DePartrnent should also conduct awareness classes in

'Gramasabhas'.

. Action lhken

Rs. 1,00,000 per diskict was sanctioned from the Consumer Wi:lfare Fund for

couducting Consumer awareness campaigN exclusively in rural and backward

ar€as of 5 Districts in the State. Froposal have been invited to sanction the amount

for conducting the same in other 9 Districts iu the Stat€. It is also decided to

conduct campaignsTseminarVdasses for tie consumers in various places of each

district, especially in rural and backward areas with the help of Burtau of Indian

Standads and also with the dctivd involvement of Local Bodies, Legal Metrology

Depaflment, \bluntary Consumer Orga zations, Consumer Clubs, Prcsident &
Members of the CDRE Kudumbasree Units and the Dstrict Information Officers.

By conducting campqigns/seminarvclasses, thi consumers get themselves

acquafuted with the riBhts of the Consumers as pmvided in the Consumer

Protection Act ard it helps to strengtheD the Consumer movemetrt i.o the County.

It is also under consideratiotr to conduct the Consumer awareness exhibitions

including Public Distribution Systim (PDS) in various places of the State. This \^rill

help to Benerate public vigilance on the PDS and the quantity and items of food

grains allotted to vario[s categories of people, so as to check diversion of rationed

articles.

Recommendation

' (Sl. No. 21,.Para No. 116) .

\rVith rcspect to the perfor ance of Consumer Redressal Agencies,

the Committee understand'that fee for compensation remains the same as Rs. l-00

even iI the compensation is Rs. 1fi)0 or Rs. 50,000. Tb€ Committee recommends

to exempt the entire BPL category from, fees Ior filing complaints, not just the

'AndyodayaAnnayojana' (AAY) category.
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Actiotr Thken

, As p". Rule 9 A(3) of the Consumer pmtection Rule, 1987 the complaimrt
who are below poverty Iine are entitled for exemption of paymeot of fee only on
production of an attested copy of the Anthyodaya & Annayojana Card.

Thiruvananlhapuram,
lst July, 2019.

V D. SATTEESAN,

Chairmon,
Committee on public A@ounE.
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